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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD 
AT HYDERABAD 

ORIGINAL APPLICATION NO.1147 of 1992 

DATE OF JUDGMENT: 14th June, 1993 

BETWEEN: 

Mr. B.Murthy 	 . 

& 

Mr. K.Ramajcoteswara Rao 	 .. 	AppI 

FIW 

 Union of India represented by 
- The General Manager, 

Railway Electrification Project, 
Allahabj 

 The Chief Project Manager, 
Railway Electrification Project, 

• South Central Railway, 
Vijayawada. 

- 	3. The Divisional Engineer, 
• Railway Electrification, 

• Kazipet. 

4. The Sr. Personnel °fficer, 
• Railway Electrification, 

Vijayaweda. 	 .. 
/ 

APPEARANCE: 

COUNSEL FOR THE APPLICANTS: Mr. G.V.Subba Rao, ? 

COUNSEL FOR THE RgSPONDENTS: Mr. D.Gopala Rao, (SC 
-. 	•: 	 - represented by Mr.N.1 

CORAM: 

Hon'ble Shri Justice V.NeelacjrjRao, Vice Chairman 

Hon'ble Shri P.T.Thiruvengadam, Member (Adrnn.) 

cate. 

Ra i lways. 
swara Rao. 
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JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON' 
SHRI P.T.THflUVENGADAr.t, MEMBER (AIiIN.) 
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The applicants in this OA are working as Ga 

in Railway Electrification Organisation at Kazipet. J 

joined as Casual Labourers on daily rates and were cot 

temporary status as Gang MEiJtt the year 1984. The fi 

applicant was promoted as Gang Mate on 1.9.1985 and tF 

applicant was promoted as Gang Mate ontfQ.3.1986. Pen 

adoption of the 4th Pay Commission scales, the applica 

we fixed in the pay scale of P3.225-308 as Gang Mate. 

Mates 

ey 
tS 

St 

2nd 

i ng 

ts' pay 

Gang Mates haS been given two scales of pay 

Rs.225-308 and Rs.260-400 prior to 4th Pay commission. Jith 

the adoption of the Pay Scales of the 4th Pay Commission, 

both the scales of Gang Mate have been merged together il 

and a single replacement scale of Rs.950-1500 has been Yrovidea 

for this category. The Administration had given the sale of 

.825-1200 to the two applicants herein from 1.1.1 

as equivalent of the scale of Rs.225-308 is Rs.825-1200 

general replacement scale. This Oft has ben filed 

orders of 	Tribunal to direct the respondents for 

implementing the pay scale of Rs.950-1500 for the two 

cants from 1.1.1986/1.3.1996 respectively. 

3.1986 

a 

V 
 

 

In the counter, it was avetred in Para 4 as 

 

c 

"It is submitted that the applicants have no 

case even on merits also. The breief facts 
of the case as under: 

It is submitted that the first applicant was 

engaged as a casual lahour on daily rates on 

'It 
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14.8.72 and thereafter was given temporarY1j 

status as Gang Man in the scale of Rs.200_21(RS) 

w.e.f. 1.1.1984 and the second applicant was 

engaged as Casua 1Labour on 24.1.72 and thJeafter 

as per Railway Board letter dt. 11.9.86 he was 

granted temporary status as Gangman in the kaie 

of Rs.200-250(RS) w.e.f. 13.10.84. The next grade 

that is in turn for Gangman (Regular) is 11 
Rs.210-270 (RS) as Sr. Gangman but the applicants 

were given the grade of Rs.225-3j3w.e.f. 19•85 

and 1.3.86 respectively, for which the applicants 

are not entitled, even for the post of Sr.G&ngman 

also, as they are casual labour." 	 11 

4. 	It is not in dispute that the applicants hate been 

designated as Gang Mates and have also been discharflng 

the duties of Gang Mate at the time they have been 

promoted. Accordingly they are eligible for the scale of 

Rs.950-1500 whichçjjnly the pay scale available for 

Gang Mate after the int?aaiiction of the 4th Pay Commission 

scales. 

S. 	It is not necessary for the disposal of this' OA 

to go into the plea of the respondents that the Promition 

of the applicants as Gang Mate is trregular. It is open to 

the administration to examine this issue and take acjion. 

as per the rules. If thereby the applicants were arieved, 

they are free to move this TrLbunal. But so long as the 

applicants are discharging their duties as Gang Mates on 

their promotion to the said post, they are eligible to the 

pay scale of .950-1500. 
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6. 	The cuestion of limitation does not arise lb this 

se for this OA was filed within 1½ years after the lrepre_ 

sentation dated 31.8.1991 was submitted which is notet 

disposed of. The applicants submitted the representàtibn 

requesting the respondents to give them the pay z in the 

pay scale of Rs.950-1500 which is applicable to them as per 

the report of the 4th Pay Commission which is accepted by 

the Central Government. If any order is passed by the 

respondents against the applicants on the basis of the said 

representation, this Tribunal would have naturally directed 

the respondents to give them the scale of Rs.950-1500on the 

dates of their reppective promotionj as they are ent tled 

to it as per the report of the 4th Pay Commission. 	ny 

order passed contra by the respondents woulC have been held 

as illegal. Hence, this is a case where a directionihas  to 

be given to the respondents to pay the difference 

and allowances from the dates of their respective 

7. 	In the result, this OA is ordered directin]the 

respondents to pay the difference in pay and allowances of 

the applicants from the dates of their respective prJmotior( 

in the pay scale of Rs.950-1500 that is applicable to them 

from those dates. As already observed, it is withou preju-

dice to the plea of the respondents that the promotion5of 

the applicants to the post of Gang Mate D irreular and 
they are free to take such action that is open to the as 

per the rules and if ultimately any order prejudice to the 

'.4 



applicants is going to be passed in regard to their 

they are free to move this Tribunal. The 2nd respo 

to implement this order within three months from th 

receipt of the same. Of fice has to communicate thi 

28.6.1993. No costs. 

has 

date of 

order by 

(Dictated in the open Court). 

(P.T.THIRWENGADAN) 
MEMBER (ADMN.) 

(V. NEELADRI 
VICE CHAI 

DATED: 14th June, 1993. 

D3pu ty 	tar (Y) 

vsn 

To 

The General Manager, Union of India, 
Railway Electrification Project, Allahabad. 

The Chief Ptoject Manager, 
Railway Electrification Project, 
S.C.Rly. Vijayawada. 

The ijivisional Digineer, Railway Electrification, 
Kazipet. 

The Senior Personnel Officer, Railway Electrifica 
Vij ayawada. 

One copy to Mr.G.V.SUbba Rao, Ad*ocate, CAT.Hyd. 
One copy to Mr.D.Gopal Rao, SC for Rlys.CAT.Hyd. 

One copy to Library, CAT.Flyd. 

One spare copy. 
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C 
TYPED BY 	 COMPARED BY 

CHECYED BY 	 APPRVED BY 

IN THE CEflTRAL ;.D:CENI STRATIVE TRI BUNJI, 
HYDERABAD BENCH AT HYDERABAD 

I 

THE HON'ELE MIR.CFUSTICE V.NEELjDRI RAO 
VICE CHZIRMAN 

AND 

THE HONTBLE MR.A.B.GORTY : NEHBEK(AD) 

AND 

THE FIO?V ELE iiR • T • CHANDRASEIC-IAR. REDLY 

AND-. 	

2NENBER(J) 

THE HON'BLE MR.P.T.TIRWENGADJJ.'i :M(A) 

Dated : 	-1993 

CiaW'/JUtGMENT: 

C.A. No. 

in 	
/ 

O.A.No. 	rl 

T.A.No,. 	 (w.p. 

a.-  
Admittd and Interim directioas 
issuefl 

Allow a 

Dispsed of with direction.s -- 

pvm 

Dismi,ssed 

Dismijssed as withdrawn 

Di4mijssed for default. 

Rejefe&/_ Ordered 

No order as to c dsts. 
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